
E-Tender Notice

For further details refer our website https://www.dudhsagardairy.coop/tenders/ and 
on E-Tender Website :  https://tender.nprocure.com/ 

Tender ID:347737, 349279, 352434, 352637,353004, 353006

Date:  08.10.2026 I/C Managing Director

Dudhsagar Dairy
Mehsana District Co-operative Milk Producers' Union Ltd 

Post Box No.1, Highway, Mehsana-384002 Phone.:02762-253201

HDFC Bank Limited
Corporate Identification Number: L65920MH1994PLC080618 

Registered Office: HDFC Bank House, Senapati Bapat Marg, Lower Parel (W),
Mumbai 400 013 Tel No.: 022 6631 6000

E-mail: shareholder.grievances@hdfc.bank.in /Website: www.hdfc.bank.in

NOTICE OF POSTAL BALLOT AND
REMOTE E-VOTING INFORMATION

Members are hereby informed that pursuant to the provisions of Sections 108,
110 and all other applicable provisions, if any, of the Companies Act, 2013, read
with Rules 20 and 22 of the Companies (Management and Administration)
Rules, 2014 and in compliance with all applicable laws for the time being in
force, HDFC Bank Limited (the “Bank”) has sent the Postal Ballot Notice dated
October 1, 2026 along with the Explanatory Statement (the “Notice”) through
electronic mode on Wednesday, October 7, 2026, to all the Members whose
name appear in the Register of Members/Register of Beneficial Owners
maintained by the Depositories as on the Cut-off Date, being Friday, October
2, 2026 and who have registered their e-mail addresses with their respective
Depository Participants (“DP”)/ Registrar and Share Transfer Agent of the
Bank i.e. Datamatics Business Solutions Limited (the “RTA”), for seeking their
approval in respect of the resolution set out in the Notice by means of remote
electronic voting (“remote e-voting”).
The Notice is available on the Bank’s website https://www.hdfc.bank.in/
about-us/corporate-governance/postal-ballot (also available at the QR code
mentioned below) and on the websites of the Stock Exchanges i.e. BSE
Limited at www.bseindia.com, the National Stock Exchange of India Limited at
www.nseindia.com andon thewebsite of the e-voting service provider engaged
by the Bank viz., National Securities Depository Limited (the “NSDL”) at
https://www.evoting.nsdl.com. Those who are not Members as of the Cut-off
Date should treat this Notice for information purposes only.
The detailed procedure and instructions for remote e-voting including with
regard to login credentials for Members holding shares in physical forms or in
electronic form, who have not registered their email addresses either with the
RTA or their respective DP, forms part of the Notice.
Some of the important details regarding the remote e-voting are provided
below:

Link for remote e-voting www.evoting.nsdl.com
EVEN (E-Voting Event Number) 143249
Cut-off date for determining Members
entitled to vote
(voting rights shall be in proportion to
the equity shares held as on this date)

Friday, October 2, 2026

Commencement of remote e-Voting Thursday, October 8, 2026, at
10:00 A.M. (IST).

End of remote e-Voting Friday, November 6, 2026, at
05:00 P.M. (IST).
The e-voting module will be
disabled by NSDL thereafter.

During this period, the Members of the Bank may cast their vote electronically
and once the vote on a resolution is cast by a Member, such Member shall not
be allowed to change it subsequently.

Members holding shares in physical form andwho have not yet registered their
e-mail addresses are requested to promptly notify their e-mail addresses / any
change therein in writing in Form ISR-1 (available at the website of the Bank)
along with requisite documents as mandated by the SEBI to the RTA. Members
holding shares in electronic form are requested to get their e-mail addresses
registered with their respective DP.

All grievances with regard to the facility for voting by electronic means may be
addressed to Ms. Pallavi Mhatre, Deputy Vice President, NSDL by sending an
e-mail to evoting@nsdl.com. or call on 022 - 4886 7000.

The result of the Postal Ballot along with the Scrutinizer’s Report will
be displayed on the Bank’s website at https://www.hdfc.bank.in/about-
us/corporate-governance/postal-ballot, on the website of NSDL at
https://www.evoting.nsdl.com and shall be communicated to BSE Limited and
National Stock Exchange of India Limited, within 2 (two) working days from the
end of the e-voting period and shall also be displayed at the Registered Office
of the Bank.

For HDFC Bank Limited                                                                                           
Sd/-

Ajay Agarwal
Company Secretary

Place: Mumbai                  Group Head - Secretarial and Group Oversight
Date: October 7, 2026 ICSI Membership No. FCS 9023

IN THE NATIONAL COMPANY LAW TRIBUNAL 
DIVISION BENCH-I, CHENNAI

CP(CAA)/81 (CHE)/2026
IN

CA(CAA)/65(CHE)/2026
In the matter of the Companies Act,2013

AND
In the matter of an Application under Sections 230 to 232 and other 

applicable provisions of the Companies Act, 2013, read with the Companies 
(Compromises, Arrangements and Amalgamations) Rules, 2016;

AND
In the matter of the Composite Scheme of Arrangement for Demerger

BETWEEN 
Vetrivel Explosives Private Limited,

(Demerged Company)
AND

Sivasakthi Hospitality Private Limited,
(Resulting Company)

AND 
Their Respective Shareholders 

1. Vetrivel Explosives Private Limited,
CIN: U24292TZ1999PTC009092
A company incorporated under
The Companies Act,1956, having its registered office
at No. 135-F, Kennedy Nagar, Salem, PIN: 636005,
Tamil Nadu …The First Petitioner / Demerged Company
2. Sivasakthi Hospitality Private Limited,
CIN: U55209TZ2021PTC035782
A company registered under the Companies Act, 2013 
having its registered office at
No.157/3-A, Omalur Main Road, Mamangam, Salem - 636302,
Tamil Nadu. …The Second Petitioner/ Resulting Company

NOTICE OF PETITION 
Notice is hereby given that a Second Motion Petition has been filed before the Hon’ble
National Company Law Tribunal, Division Bench-I, Chennai, by Vetrivel Explosives 
Private Limited, the Demerged Company, and Sivasakthi Hospitality Private Limited, 
the Resulting Company (collectively, the “Petitioner Companies”), seeking sanction 
of the Scheme of Arrangement for Demerger (“Scheme”) under Sections 230 to 232 
of the Companies Act, 2013, read with the applicable Rules made thereunder, for 
the demerger of the Hotel Undertaking, including the College Division, from Vetrivel 
Explosives Private Limited (Demerged Company) to Sivasakthi Hospitality Private 
Limited (Resulting Company).
The Hon’ble Tribunal, by its Order dated 11.09.2026 passed in C.A. (CAA) No. 65
(CHE) of 2026, allowed the First Motion Application and, inter alia, dispensed with 
the meetings of the Equity Shareholders, Secured Creditors and Unsecured Creditors 
of both the Companies, in relation to the Scheme of Arrangement for Demerger 
between Vetrivel Explosives Private Limited (Demerged Company) and Sivasakthi 
Hospitality Private Limited (Resulting Company) and their respective shareholders 
and creditors. 
The Second Motion Petition in C.P. (CAA) No. 81 (CHE) of 2026 was heard by 
the Hon’ble Tribunal on 30.09.2026, whereupon the Hon’ble Tribunal directed
publication of this notice. The Petition is now posted for further hearing on 
11.11.2026 before the Hon’ble National Company Law Tribunal, Division Bench-I,
Chennai, for consideration of the sanction of the Scheme. In compliance with the 
directions of the Hon’ble Tribunal, this publication is being made.
Any creditor, shareholder or any other person desirous of supporting or opposing 
the sanction of the Scheme may file their written representations or objections,
if any, before the Hon’ble Tribunal, with a copy thereof served upon the Counsel
for the Petitioner Companies, and may appear in person or through an authorised 
representative at the time of hearing. A copy of the Scheme of Demerger relating 
to the demerger of the Hotel Undertaking, including the College Division, may 
be obtained free of charge from the registered office of the respective Petitioner
Companies on all working days upon making a written request. A copy of the 
Scheme may also be requested by email at finance@vetrivelindustries.com.
A copy of the Petition will be furnished by the undersigned to any person requiring 
the same, upon payment of the prescribed charges.

Sd/-
Adv. J. Manivannan

Counsel for the Petitioner Companies 
31, New No. 2, Old No. 29, 2nd Floor, Nageswara Road,

Nungambakkam, Chennai – 600034
Date: 08.10.2026 Mobile: 9043278774
Place: Chennai Email: equitablelegal@gmail.com
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